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of the first issue framed by the Commissioner we reproduce the 

sample invoices on strength of which the appellant have taken 

the disputed credit: 
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4.4 From the perusal of the invoices issued by the broadcaster, 

it is quite evident that the name of the appellant appears on 

each and every invoice of the service provider as recipient of the 

service. That being so the credit taken by the appellant on the 

basis of the invoices issued by the broadcaster cannot be denied 

as the invoices clearly show the recipient of service as appellant. 

Further now the appellants have received these services through 

M/s Group M Media India Pvt. Ltd., who have enclosed the 

invoices of the broadcaster alongwith their invoices. M/s Group M 

Media India Pvt. Ltd. have facilitated the provision of 

Broadcasting services by the Broadcaster to the appellant and 

have definitely acted as “pure agents”, for the provision of these 

services. Rule 5 (2) of the Service Tax (Determination of Value) 

Rules, 2006 reads as follows: 

 


